
ITEM NO.22               COURT NO.4               SECTION XIV

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No(s).18653/2024

(Arising out of impugned final judgment and order dated 14-12-2023
in WP(C) No.8534/2023 passed by the High Court Of Delhi At New
Delhi)

COACHING FEDERATION OF INDIA                       Petitioner(s)

                                VERSUS

GOVERNMENT OF NCT OF DELHI & ORS.                  Respondent(s)

(FOR ADMISSION and I.R. and IA No.161227/2024-CONDONATION OF DELAY
IN FILING and IA No.161228/2024-EXEMPTION FROM FILING C/C OF THE
IMPUGNED JUDGMENT)
 
Date : 20-09-2024 This petition was called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE SURYA KANT
         HON'BLE MR. JUSTICE UJJAL BHUYAN

For Petitioner(s)  Mr. N. P. Singh, Adv.
                   Mr. Kedar Nath Tripathy, AOR
                   Mr. Aditya Narayan Tripathy, Adv.
                   Mr. Gyanadutta Chouhan, Adv.
                   Mr. Sachin Yadav, Adv.
                   Mr. Raghunath Pathak, Adv.
                                      
For Respondent(s)  Mr. R. Venkataramani, AG

    Mr. K M Nataraj, A.S.G.
                   Mr. Mukesh Kumar Maroria, AOR
                   Mr. Santosh Kumar, Adv.
                   Mr. Vinayak Sharma, Adv.
                   Mr. Vatsal Joshi, Adv.
                   Mr. Tanmay Mehta, Adv.                   
                   
                   Mr. Nishit Agrawal, AOR
                   Ms. Pooja Kalra, Adv.
                   Mr. Sankalp Suman, Adv.
                   Ms. Kanishka Mittal, Adv.
                                      
                   Dr. Hemant Gupta, A.A.G.
                   Mr. Samar Vijay Singh, AOR
                   Mr. Shivang Jain, Adv.
                   Ms. Nitikaa Guptha, Adv.
                   Mr. Saurabh Gupta, Adv.
                   Mr. Varun Goel, Adv.
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                   Ms. Sabarni Som, Adv.
                   Mr. Fateh Singh, Adv.
                   Mr. Makrand Pratap Singh, Adv.
                   
                   Ms. Aparajita Singh, Sr. Adv.
                   Mr. Rahul Pratap, AOR

    Ms. Shibani Ghosh, Adv.
                   Ms. Vrinda Bhandari, Adv.
                   Mr. Varun Varma, Adv.
                   Mr. Prakhar Shukla, Adv.
                                      
                   Ms. Ruchi Kohli, Sr. Adv.
                   Mr. Amit Sharma, Adv.
                   Ms. Shristi Mishra, Adv.
                   Mr. Manish Bhardwaj, Adv.
                   Mr. Sandeep Singh, AOR

Ms. Garima Prashad, AAG                   
                   
                   Mr. Rudra Vikram Singh, Adv.
                   Mr. Abhishek Singh, Adv.
                   Mr. Manish Kumar, AOR
                   Mr. Tarshith Bhardwaj, Adv.
                   Mr. Tejendra Pratap Singh Chauhan, Adv.

    Ms. Neetu Rani, Adv.
                   Mr. Anubhav Vashistha, Adv.

Ms. Niharika Ahluwalia, AOR
Mr. Himanghn Jain, Adv.

Mr. Rajeev Kumar Dubey, Adv.
Mr. Ashiwan Mishra, Adv.
Ms. Devshi Chand, Adv.
Mr. Kamlendra Mishra, AOR                   

                   
          UPON hearing the counsel the Court made the following
                             O R D E R

1. Learned Attorney General for India has produced an order dated

30.07.2024 passed by Government of India, Ministry of Home (Union

Territory Section), whereby a Committee has been constituted to

look into:

(i)  The causes of the unfortunate incident that happened in Old

Rajender Nagar, Delhi;

(ii)   The persons responsible for the incident;

(iii)  The  measures  to  be  taken  up  for  preventing  such  like
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incidents in future; and

(iv)  The suitable modification in the policy regime as well as the

suggestions, if any, in that direction.

2. Learned  Attorney  General  assures  that  the  Committee  will

suggest the interim measures within four weeks.

3. The  States  of  Uttar  Pradesh  and  Haryana  are  also  being

represented by their counsels. They too are directed to apprise

this Court regarding measures taken by both the States to prevent

such like incidents. The legislative or policy measures taken by

both the States besides the regulatory mechanism to prevent such

occurrence be also brought on record.

4. Learned  senior  counsel  for  the  Delhi  Development  Authority

will also apprise this Court, the action taken, if any, in this

regard. The States of Uttar Pradesh, Haryana and NCT of Delhi will

also assist the Committee constituted by the Government of India so

that a uniform initiative can be taken within the NCR with a better

coordination  among  different  agencies  and  the  Governmental

Authorities.

5. We are not inclined to allow the applicant(s) to be impleaded

as  party  here  or  to  intervene  in  the  matter.  Hence,  I.A.

Nos.214747/2024 and 214849/2024 are hereby rejected. We, however,

permit Mr. Rajendra Yadav, who is father of one of the victim in

the incident of Old Rajender Nagar, to assist the Court as an

intervenor. I.A. No.215872/2024 to that extent is, thus, allowed in

part.

6. However, Members of the Bar shall be at liberty to give their

valuable suggestions to the Committee constituted by the Government
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of India and for that purpose they may submit such suggestions

through the Office of learned Attorney General for India. It goes

without  saying  that  all  such  suggestions  will  be  earnestly

considered by the Committee while submitting its interim report

and/or the final report in due course of time.

7. The President and General Secretary of the Coaching Federation

of India will also be free to submit their suggestions to the

Committee constituted by the Government of India.

8. In goes without saying that if the High Court has constituted

any Task Force, let such Force continue with its measures. The

present proceedings, which are initiated on a larger canvas, shall

have no bearing on those initiatives taken by the High Court.

9. We also deem it appropriate to appoint Mr. Siddharth Dave,

learned Senior Advocate as the Amicus Curiae in this matter. The

Registry is directed to inform Mr. Dave and supply him a soft copy

of the entire paper book immediately.   

10. Post this matter for further consideration on 21.10.2024.

   

(ARJUN BISHT)                                   (PREETHI T.C.)
ASTT. REGISTRAR-cum-PS                         ASSISTANT REGISTRAR
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